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ACT:

M ni mum Wages- St at ut e del egati ng power to Governnent to fix
wages- | f confers arbitrary and uncontrol |l ed power s
Notification fixing mninmmwages-Validity of-Notification
dates April 19, 1956, of Government of Bonbay-M ni mum Wages
Act, 1948( Xl of 1948), s.3(3)(iv).

HEADNOTE

Section 3(1) of the M ninum Wages Act, 1948, authorise the
appropriate. GCovernnent to fix rates of mninmum was payabl e
to enployees in the schedul ed enpl oynents. Section 3(3)
(iv) authorises the government, in fixing or revising mni-
mum wages, to fix different mnimm rates for differ
localities. By Notification dated April 19, 1955, the
Covernment of Bombay revised the m nimumrates of wages for
work enployed in the bidi manufactories and fixed for
| ocalities Sangammer and Akol a and places within seven niles
of the respective Municipal limts, a mninumrate of Rs.
2/ 2/ -
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maki ng 1000 bidis. The appellant contended that s. 3 (3)
(iv) violated Arts. 14 and 19(1) (i) of the Constitution  as
it conferred uncontrolled powers on the governnment enabling
it to discrimnate between enployers of different localities
which also affected their business, that the notification
also violated Art. 14 and that the notification was not
validly made as the Advisory Board had no representatives
of the enployers on it.

Held, that s. 3 (3) (iv) of the Act was valid and that the
Notification was issued after conpliance with the statutory
Provi si ons.
Section 3(3)(iv) does not delegate any arbitrary or un-
controlled power to the Governnment’ Having regard to the
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diversity of Conditions prevailing and the nunber of
i ndustries covered by the Act, the Legislature could not fix
uniform rates for all the, industries and for all the
localities. Wrking out of the detailed, provi si ons
relating to minimumrates had fromthe very nature of the
| egislation to be del egated to sonme authority By entrusting
to the State Governnent power to fix mninmumwages for any
locality or localities the legislature has not striped
itself of its essential legislative power but has nerely
entrusted ;in incidental function to it. The policy and the
principles for guidance in the exercise of the power are
i nherent in the purpose and object of the Act, and in the
machi nery erected for assisting the Government in narking
equi tabl e adj ustment of the conflicting clains of |abour and
enpl oyers. If a statute does not nake a classification
itself but leaves it"to a responsible body to nake it and
sets out the policy or principles for its guidance, the
statute cannot be struck down as infringing Art. 14.

Kathi 'Raning  Rawat v. State of Saurashtra, [1952] S.C. R
435, reli'ed on.

The notification was pronulgated after making a full enquiry
under the Act. The fixation of rates of wages and the
revi sion thereof was done after considering the reports of
the commttees and sub-commttees appointed in that behalf
and of the Advisory Committees and Board, and after giving
full consideration to the representations nade by the
enployers likely ' to be affected thereby. The fact that
there was no representative of the enployers in the Advisory
Board did not affect the validity of the Notification as
there was no such statutory -requirenent. Besi des the
function of the Board is nerely to co-ordinate the work of
the Committees and subconmittees and to a vise Governnent
generally in the matter
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of fixing and revising the nminimumrates ; its function is
not to nake any detailed investigation in" any particular
i ndustry.

JUDGVENT:

ClVIL APPELLATE JURI SDICTION : Civil Appeal No. 546 of 1961
Appeal fromthe judgnent and decree dated June 27 and 30,
1958 and Novenber 28, 1958, of the Bonbay H gh Court in
Special Civil Application No. 67 of 1958.

G S. Pathak, J. B. Dadachanji, O C. Mthur and -Ravi nder
Narai n, for the appellants.

D. S. Nargol kar and K. R Chaudhuri, for respondent No. 1.
S. B. Nai k and K R Chaudhuri, for respondent No. 2.

N. S. Bindra and P. D. Menon, for respondents Nos. 3 and
4.

1962. Cct ober, 10. The judgnent of the Court, was
del i vered by

SHAH, J.-.Ms. Bhikusa Yamasa Kahatriya and Ms. Bastiram
Nar ayandas (owners of bidi factories at Sangammer in the
District of Ahnednagar) hereinafter referred to collectively
as ’'the appellants’, noved the Hi gh Court of judicature at
Bonbay under Art. 226 of the Constitution praying for a wit
or direction declaring s. 3(3)(iv) of the M ninum Wages Act,
1948, (XI of 1948) and a Notification dated April 19, 1955,
issued by the Governnent of Bonbay in exercise of the
authority vested under the Act (,ultra vires, void and
illegal" because the said enactnent and the Notification

infringed the guarantee’. of equal protection of the |aws,
and affected the. rights of the appellants to carry on their
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awful business, and for an order declaring that the
appel l ants were not bound by the said Notification and were
not
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[iable to pay wages to the Bidi workers at the rates
prescribed by the Notification, and for consequential relief
The High Court dismssed the petition, for in their view s.
3(3)(iv) of the Mninum Wages Act and the Notification dated

April 19, 1955, fixing minimumrates of wages for bid
workers in the localities of Sangamer and Akola did not
viol ate t he f undanent al rights guar ant eed by t he

Constitution and that the State of Bonbay had "in issuing
the Notification revising the rates of mnimum wages
followed the procedure prescribed in that behalf by the
Act." Against the order, with certificate of fitness granted
by the Hi gh Court under Art. 133(1)(c) of the Constitution

this appeal is preferred by the appellants.

The Mninmum Wages Act, 1948, was enacted by the Parlianent
to provide for fixing mnimumrates of wages in certain
enpl oyment s The validity of the Act as it stood in the

year 1956 falls to be determined in-this appeal. W will
therefore refer to the Act asit stood in the year 1956, and
will omt reference to amendnents in the Act by enactnents

since that year. Sub-section (1) of s. 3 authorises the
appropriate Government in the nanner prescribed to fix
m ni mum wages payable to enpl oyees enployed in enploynents
specified in parts | and Il of the Schedule, for the whole
State or for a part of the State or for any specified class
or classes of such enploynent in the whole State or parts
thereof and to review at such intervals as the State thinks
fit the mninumrates of wages so fixed and to revise the
rates. By sub-S. (3) the State is authorised in fixing or
revising mninmmrates of wages to fix-(a) different m nimm
rates of wages for (i) different scheduled enploynents ;
(ii) different classes of wrk in the same scheduled
enpl oynent ; (i) adul ts, ' adol escents, children and
apprentices; (iv) different localities. Section 5 sub-s.
(1) prescribes the procedure for fixing and revising the
rates of M ni num wages,
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It is provided in so far as it is material that "in fixing
mnimm rates of wages in respect of —any schedul ed
enployment X X X X X X X X Ofr in revising mninmmrates of
wages the appropriate Governnent shall either-(a) appoint as
many comnittees and subcomittees as it considers necessary
to hold enquiries and advise it in respect of such fixation
or revision, as the case may be, or (b) by notification in
the Oficial Gazette, publish its proposals for the informa-
tion of per-sons likely to be affected thereby and specify a
date, X X X X X X X X on which the proposals will be /taken
into consi deration." By sub-s. (2) t he appropriate
CGovernment is authorised to fix the mininumrates of | wages
in respect of each schedul ed enpl oynent after considering
the’ advice of the commttee or sub-comittee or the
representations received frompersons interested. Section 6
enpowers the appropriate Governnent to appoint Advisory
Conmittees and subconmittees to enquire into the conditions
prevailing in any schedul ed, enploynent and to advice the
appropriate Government in meking such revision in respect of
such enpl oyment . Section 7 authorises the appropriate
Government to appoint Advisory Boards’ for the purpose of
coordinating the work of the conmittees and Advi sory
Commttee and for advising the appropriate Gover nnent
generally in the matter of fixing and revising the mnimm
rates of wages. Section 9 prescribes the conposition of
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conmittees and Advisory Boards. Conmi ttees, Advi sory
Conmittees and the Advisory Boards are to be nom nated by
the appropriate GCovernnent and are to consist of persons
representing enployers and enployees in the schedul ed
enpl oyments who are to be equal in nunber and independent
persons not exceeding one-third of its total nunber of
menbers. Section 10 prescribes the procedure to be foll owed
in the revision of mnimumrates of wages. By s. 20 power
is conferred upon the appropriate Government to appoint
regional "authorities to hear and decide clains 'arising out
of payment

529
of less than the mninumrates of wages to enployees
enployed in the localities. Section 26 enpowers t he

appropriate Governnment to direct that the provisions of the
Act or any of them shall not apply to all or any class of
enpl oyees enployed in any schedul ed employment or to any
locality where thereis carried on a scheduled enploynent.
By s. 27 the appropriate Governnent is authorised to add to
either " Part of the Schedul e any enploynent in respect of
whi ch the appropriate Governnent thinks that mninmm rates
of wages should be fixed under the Act. "Enployment in any
tobacco (including bidi-nmaking) manufactory” is one of the
items in Part | of the Schedule to the Act.

In exercise of the powers conferred by s. 5 the Governnent
of Bonmbay by Resol ution dated February 27, 1951, appointed a
Conmittee to hold enquiry and to advise the  Government in

fixing mnimmrates of wages in respect of enployment "in
any tobacco (including Bidi-nmaking) manufactory". The
Conmittee consisted of three enployers’ representatives, an
equal nunber of enployees’ representatives and an

i ndependent chairman. On July 3, 1952, the ~CGovernnent of
Bonbay appointed, in exercise of powers conferred under s.
6, a Committee to assist it in considering the question of
"revision of zoning" (and rates of wages, if necessary) made
under orders regardi ng m ni num wages for enploynment in any
tobacco manufactory. An Advisory Board was al so constituted
by Resol ution dated Cctober 3, 1953. The Conmittee invited
suggestions from the Labour Unions of enployees in the
tobacco industry and also of the enployers -and subnmitted
their report to the Governnent of Bonbay. A notification
operative from March 31, 1952, was thereafter issued in
exercise of the powers conferred by s. 3 (1) (a) of the
M ni mum  \WAges Act by t he Gover nirent of Bonbay

after,considering the advice of the Conmttee, fi xi ng
m ni mum rates of’ wages payable to workers
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enployed in different industries in Zones | tolV specified
in the Schedule appended thereto. Districts  of ~Thana

Ahrmednagar, East Khandesh, West Khandesh Nasik,  Poona,
Satara North, Kolaba and Dangs in the State of Bombay were
included in Zone 11l. In Zone IIl in the Bidi \ making
i ndustry for making 1000 bidis a mnimumrate "of Rs. 2/-
(without |eaves)" was prescribed. By Notification dated
June 30, 1955, issued under s. 26(2) the Governnent  of
Bonbay directed that for a period of three nonths wth
effect fromJuly 1, 1955, the provisions of the Act shal

not apply to bidi rmakers enployed in the bidi-nmaking
industry in the localities of Sangammer and Akol a and pl aces
within seven mles of their respective Mnicipal Iimts.
Thi s exenption was extended fromtine to tine, till the end
of Decenber 1956, but by Notification dated August 22, 1956,
the CGovernment of Bonbay cancell ed the exenption with effect
from Septenber 1, 1956, in respect of Sangammer and Akol a
and places within seven mles of their respective Minicipa
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limts. In the nmean tinme by Notification dated April 19,
1955, the Government of Bonbay after considering the report
of the Advisory Committee and after consultation with the
Advisory Board, revised the mininmum rates of wages of
wor kers enmployed in the Bidi nmanufactories and fixed for the
localities of Sangamer and Akol a and places wthin seven
mles of their respective Municipal limts, a mnimm rate
of Rs. 2/2/- for making 1000 bidis. After the exenption
granted under s. 26(2) was cancell ed workers enployed in the
Bi di industry in Sangammer and Akol a and places wi thin seven
mles of their respective Minicipal limts demanded wages at
the revised rates. The enployers having failed to satisfy
their demands, applications were preferred by the workers
under s. 20 of the Mninmum Wages Act to the Regiona
authority appointed in that behalf. By order dated Novenber
6, 1957, the authority under the M ni mum Wages Act rejected
the contentions raised by the enployers and held that the
wor ker s

531
were entitled to wages, at the rates fixed by the Governnent
under the notification dated April. 19, 1955, as from

January 1, 1957, but not before that date. Aggri eved by
that decision the appellants applied to the H gh Court under
Art. 226 of the Constitution for wits declaring that the
provisions of s. 3(3) (iv) of the MninumWges Act which
aut horised fixation of varying rates of mnimum wages for
different localities, and the Notification dated April 19
1955, were discrinnatory and void, for they infringed the
equal protection clause of the Constitution. The Hi gh Court
dismssed the petition. In thi's appeal counsel for the
appel | ants contends : -
(1) that s. 3(3)(iv) of the "M nimum Wages
Act, 1948 confers arbitrary and uncontrolled
power upon the State CGovernnent to fix ' rates
of m ni mum wages in - respect of certain
localities, and thereby enables the Governnent
to di scrimnate contrary to the equa
protection clause of the Constitution against
the enployers carrying on their business in
those localities, and on that  account the
exercise of the power  so conferred al so
amounts to inposing unreasonable restrictions
upon their right to carry on their business
under Art. 19(1) (f) of the Constitution
(2) that the Notification dated April 19,
1955, is discrimnatory and violates t he
fundanental right of equality before | aw
guaranteed by the Constitution; and
(3) that ss. 5, 6, 7 and 9 were " contravened
because the Commttees were not validly /cons-
tituted there being in the Advisory Board no
representatives of enployers in the Bi d
i ndustry, and therefore there was no ' lawfu
revision of m ni mum  wages under the
Notification dated April 19, 1955.
532
Section 3 of the Mninmum Wges Act was inpugned in this
Court on the plea that it infringed Art. 19(1)(f) of the
Constitution in Bijay Cotton MIIls Ltd. v. The State of
Ajmer (1). Mikherjea, J., speaking for the Court in that
case observed that having regard to the scheme of the Act
and the purpose for which it was enacted, nanely to secure
to workmen in the enjoynment of mni mumwages and to protect
agai nst exploitation it was necessary to put restraints upon
their freedom of contract and such restraints could not be
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regarded in any sense as unreasonable. In a recent
j udgrent of this Court in U Unichoyi v. The State of
Kerala(2) it was observed that ""what the M nimum Wages Act
purports to achieve is to prevent exploitation of |abour and
for that purpose authorises the appropriate Governnent to
take steps to prescribe mnimmrates of wages in the
schedul ed industries. In an under-devel oped country which
faces the problem of unenploynment on a very large scale it
is not unlikely that |abour may offer to work even on star-
vation wages. The policy of the Act is to prevent the
enpl oyment of such sweated labour in the interest of
general public and so in prescribing the m nimum wage rates
the capacity of the enployer need not be considered. What
is being prescribed is mininumwage rates which a welfare
State assunmes every enployer must pay before he enploys
[ abour".
The plea that fixation of mnimum rates by Notification
under s. 3 violates the fundanmental freedom under Art.
19(1)(f) /is in view of the decision of this Court not open
to be canvassed by the appellants. But it is urged that in
enacting s. —3(3)(iv) which conferred upon the State
authority to fix varying mninum rates of wages for
different localities, the Legislature gave no indication of
the mtters to be taken-into account for that purpose, and
entrusted the State with arbitrary and uncontrolled power,
exercise whereof was likely to result in discrimnatory
treatnent between different enployers-carrying on the
(1) [1955] 1'S. C R 752

(2) [1962] 1 S. C R 946.
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same business in contiguous localities. The Act undoubtedly
confers authority upon the appropriate Governnent to issue
notifications fixing and revising rates of -mni mumwages in
respect of diverse industries for the whole or part of the
St ate. Having regard to the diversity of conditions
prevailing and the nunber of industries covered by the Act
the Legislature could obviously not fix uniform mnimm
rates of wages for all schedul ed industries, or  for al
localities in respect of individual industries. ~Wrking out
of detailed provisions relating to the mninum rates, the
advisability of fixing rates for different _industries,
ascertainment of Jlocalities in which they were to be
applied, and the tine when they were to be effective, and
fixation of time rate., piece rate, or guaranteed tine rate
had fromthe very nature of the legislationto be delegated
to some authority. |In considering the mninmm rates of
wages for a locality diverse factors such as, basic rates of
wage., special allowance, economic climate of the locality,
necessity to prevent exploitation having regard to the
absence of Organisation anobngst the workers, genera
econonmic condition of the industrial developnent- in the
area, adequacy of wages paid, and earnings in ot her
conpar abl e enpl oynents and simlar other nmatters would  have
to be taken into account. Manifestly the Legislature could
not ascertain whether it was expedient to fix mnimum wages
in respect of each scheduled industry for the entire
territory or for a part thereof and whether wuniform or
varying rates should be fixed having regard to the

conditions prevailing in different localities. Again of
necessity different rates had to be fixed in respect of the
wor k performed by adults, adolescents, children and

apprenti ces.

The object and policy of the Legislature appear on the face
of the Act. The object of the Act is to prevent
expl oitation of the workers, and for that purpose it ains at
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fixation of mninmmwages which the enployers nust pay. The
Legi sl ature undoubt edl y
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intended to apply the Act to those industries or |localities
in which by reason of causes such as unor gani zed | abour
or absence of machinery for regul ation of wages, the wages
paid to workers were, in the light of the general |evel of
wages, and subsistence |evel, inadequate. Condi tions of

 abour vary,in different industries and from locality to
locality, and the expediency of fixing mninum wages, and
the’ rates thereof’ depends |argely upon, diverse factors
which in their very nature are variable and can properly be
ascertained by the Government which is in charge of the
adm nistration of the State. It is to carry out effectively
the purpose of this enactnent that power has been given to
the appropriate Governnent to decide, wth reference to
| ocal conditions, whether it is desirable that m nimum wages
should ~be fixed in-regard to any scheduled trade or
i ndustry, /in any locality, and if it be deenmed expedient to
do so, ‘the rates at which the wages should be fixed in
respect of that industryin the locality. By entrusting
authority to the appropriate Government to determine the
m ni mum wages for any-industry in any locality or generally,
the |legislature has not divested itself of its authority,
nor has it conferred uncontrolled power upon the State

CGover nrent . The power conferred is subor di nat e and
accessory for carrying out the purpose and the policy of the
Act . By entrusting to the State Governnent power to fix

m ni mum wage for, any particular-locality or |localities the
Legi slature-..has not stripped itself of  its essentia

| egi sl ative- power but has nerely entrusted what i's nerely
an incidental function of making a distinction having regard
to the special circunstances prevailing in di fferent
localities in the matter of fixation of rates of | m nimm
wages. Power to fix mninumrates of wages does not by
itself invest the appropriate Government with authority to
make unl awful discrimnation between enployers in different
i ndustries. Selective application of a |law according to the
exigencies where it is sanctioned, ordinarily results in
perm ssi bl e
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classification. Article 14 forbids class legislation  but
does not prohibit reasonable classification. for the purpose
of legislation. |If the basis of classification is indicated

expressly or by inplication, by delegating the function of
working out the details of a schene, according to the
objects of the statute and principles inherent therein, to a
body which has the nmeans to do so at its conmand, the
| egi sl ation will not the exposed to the attack of
unconstitutionality. In other words, even if the statute
itself does not nake a classification for the purpose of
applying its provisions, and leaves it to a responsible body
to select and classify persons, objects, transactions,
localities or things for special treatnment, and sets out the
policy or principles for its guidance in the exercise of its
,authority in the matter of selection, the statute will not
be struck down as infringing Art. 14 of the Constitution

This principle is well recognised: see Kathi Rani ng Rawat v.
The State of Saurashtra(l).

Let us now exam ne whether this Legislature has conferred an
uncontrolled or arbitrary power upon the Governnent w thout
laying down any nunicipal for its guidance in selecting
different rates for different localities in the fixation or
revision of the mnimmrates of wages. The Legislature has
by s. 4 laid down what the mninumrated of wages is to
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consist of, and by s. 5 it has prescribed the procedure for
fixing mninumwages. An alternative procedure is provided
for nmaking enquiry for fixing and revising the m ninum
wages. The State Governnent nay either appoint a Conmittee
or sub.committee to hold enquiry and advise it in respect of
such fixation or revision, as the case may be, or by
Notification in the Oficial Gazette publish its proposals
for the information of persons likely to be affected
thereby. After receiving the report of the Cormittee or the
representations made in respect of the proposals from
persons affected thereby the State Government may fix the
m ni mum rate; of wages.

(1) [1952] S. C R 435.
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Advi sory Conmittees to enquire into conditions prevailing in
any schedul ed enploynent and to advise the Government in
maki ng the revision, and an Advi sory Board for the purpose
of co-ordinating the Wrk of commttees appoi nted under ss.
5 and' 6 and for advising the Governnent generally in the
matter of fixing and revising mninmumrates of wages have
also to be <constituted.  Sections'5, 6 and 7 set wup an
el aborate nachinery for collecting and sifting nmaterials,
for the purpose of ascertaining conditions prevailing in an
i ndustry for fixing mnimumwages and for revising the sane.
By setting up this /machinery the statute contenplated a ful
investigation in the presence of interested persons by the
Conmittee and the Advisory Board presided over by
i ndependent persons ' before it resolved upon either the
fixation of rates or revision of rates.- The charge that the
Legi sl ature had entrusted to the Governnent an arbitrary and
uncontroll ed power cannot reasonably be sustained. It is
true that power 1is conferred upon the Governnent to
determine the appropriate rates of mninmm wages for
i ndustries generally or in any locality.  But the policy and
principles for the guidance in the exercise of this ' power
are inherent in the purpose and object of the Act, and in
the machinery erected for assisting the Governnent i'n making
an equitable adjustnment of the conflicting clains of | abour
and the enployers. There is therefore no del egation of any
arbitrary and uncontroll ed power to the Governnent.

The inpugned Notification was pronulgated after ~making a
full enquiry under the Act. It was after due consideration
of the report of the Committee that the rates were revised.
It appears that representations were nade by the Nasik Bid
manuf acturers who were bracketed with the Bidi manufacturers
of Sangammer and Akola in Zone |IIl in fixing rates,
requesting the Governnent to cancel the revised mini numwage
rate fixed under Notification
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dated April 19, 1955, and to restore the old rate. Pendi ng
consi deration of these representations the Governnment @ which
had originally directed that the revised mnimm rates of
wages were to cone into operation from July 1, 1955,
post poned i mpl enentation of the revised rates, and directed
that exenption fromthe application of the Act may continue
for a further period of three nonths. Their representations
dated June 17, 1955, and Septenber 9, 1955, referred to the
general econom c depression, reduced buying capacity of

consumers, fall in the cost of living index, conmpetition in
the market and the organised condition of |abour, inability
of the industry to pay higher wages and the additiona
econonmi ¢ burden such as increased trends of taxation. The

econom ¢ advant ages sancti oned under the Factories Act and
bonus conpensation, facilities under the Industrial Disputes
Act were al so pressed into service to induce the Governnent
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not to bring into force the revised rates of mninmum wages.
Fixation of rates of wages and the revision thereof were
mani festly preceded by a detailed survey and enquiry and the

rates were brought into force after full consideration of
the representations which were made by a section of the
enpl oyers concer ned. It would be difficult in the
circunstances to hold that the Notification dated April 19,
1955, which fixed different rates of mninmm wages for
di f ferent localities, was not based on intelligent

differential having a rational nexus with the object of the
Act, and thereby violated Art. 14. It is obvious that no
uncontrolled or arbitrary power was exercised by the
Government : it exercised power to fix the rates of m ni mum
wages after considering the reports of the Commttees and
sub-conmmittees appointed in that behal f and of the Advisory
Commi ttees and Advisory Board forned for coordinating the
work of the Comm ttees, and revised themafter giving ful
consi deration to the representations nade by the enployers
likely to be affected thereby.
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In regard to the contention that —the.Notification dated
April 19, 1955, was invalid because in the for nation of
the Committees under s. 5 and the Advisory Conmittees under
s. 6 and the Advi sory Board under s. 7, provisions of the
Act were contravened, no argunents were advanced and none
could be advanced. It appears that the Conmmttees were
f or med consistently with the provisions of s. 9 under the

chai r manshi p of ‘a retired officer with consi derabl e
judicial experience ‘and the Advisory Conmmittee appointed
wider s. 6 also consisted of three representatives of
enpl oyers and three representatives of enpl oyees  presided
over by a chairman havi ng experi ence of i ndustrial di sputes.
It was urged, however, that in the Advisory Board there was
no representative of the enployers in the Bidi industry.
But the function of the Advisory Board under s. 7 is to co-
ordinate the work of the Committees and sub-conmttees under
ss. b5 and 6 and to advise the Governnent generally in the

matter of fixing and revising the nminimm rates. The
function of the Board is not to nmake any detail ed
i nvestigation in any particular i ndustry. That

investigation is contenplated to be made by the  Committee
and the Advisory Conmittee. The Act does not require -that
the Board should consist of representatives of any
particular scheduled industry. The Board is to consist ~ of
representatives of enployers and enpl oyees-in the schedul ed
enpl oyments, and such a Board was constituted. The Board
examined the reports of the Conmttee and the Advisory
Conmittee and even called upon the enployersin the Bid

industry to submt their representations. The Advisory
Board considered the representati ons and made its unhani nous
recomrendation on which the Notification dated April 19,

1955, was issued.

On a careful exam nation of the various provisions of the
Act and the machinery set up thereby we hold that s.
3(3)(iv) does not contravene Art. 19(1)(f)
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of the Constitution nor does it infringe the equal pro-
tection clause of the Constitution; we also hold that the
Notification dated April 19, 1,955 did not violate Art. 14
of the Constitution. W are further of the view that the
constitution of the Committees and the Advisory Board did
not contravene the statutory provisions in that behalf
prescri bed by the Legislature.
The appeal therefore fails and is dismissed with costs.

Appeal dism ssed.
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